I'1 TEM NO. 15 COURT NO. 9 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 10892/2016
(Arising out of inpugned final judgnent and order dated 30/03/2016
in FA  No. 316/ 2014 passed by t he Hi gh Court of Judi cature
Al | ahabad)
RAKESH CHANDRA MAURYA Petitioner(s)
VERSUS

MADHU MAURYA Respondent ( s)
(with appln. (s) for exenption fromfiling OT. and interimrelief
and office report)
Date : 07/11/2016 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR JUSTI CE KURI AN JOSEPH

HON&#39; BLE MR JUSTI CE R K. AGRAVWAL
For Petitioner(s) M. Minmay Bhattnewara, Adv.
M. Sagar Pradhan, Adv.

M. Vivek CGupta, Adv.
For Respondent(s) M. K Pratap Singh, Adv.
M . Bhanwar Pal Singh, Adv.
M Rovin Babu, Adv.
M. Mhd. Shahid Hussain, Adv.
M. R D. Upadhyay, Adv.
UPON hearing the counsel the Court made the follow ng

ORDER
In view of letter circul at ed by | ear ned counsel for t he
petitioner seeking adjournment, matter is adjourned for four weeks.
(Raj ni  Mukhi) (Renu Di wan )
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